
IN THE CEP%AL ADMINISTRAT 	TRIBmTAL: HERAETD EENCH: AT 
HYOERZBkD 	 - 

- 	 ,mrrm' fl .TTflMfl 
J.Jfl-à-ff 

BET:EEL:: 

M.O.Sundar - 

AND 

The Gáneral Manager, 
SC Railway, RailS Nilayarn, 
Secunderabad. 

The Chief Works Manager,. 
SC Railway, Lalaguda Work Shop, 
Secunderabad. 

S. pp1icant;.. 

Responddnts. 

COUNSEL FOR THE APaICAfl: 	SHRI Ch.Kotesuara flea 

COUNSEL FOR THE RESPONDENTS: SHRI 1.Sjddajah, 
/Adc91.CGSC. 

CORAN: 	 .- 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE C-IAIRMAN 

HCN'BLE SHRI R.RLNGIRAJAN, MENEER (AD1.) 
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K® 
4 	OM.436/94 

3udgetnt 

( As per Hon. Mr. 3ustice U. Neeladri Rao, UC ) 

Heard Sri Ch. Koteswara Rao, learned counsel for 

applicant and Sri J. Siddaiah, learned counsel for the 

respondents. 

This CA was tiled praying for declaration that the 

action of the respondents in refusing to accept the - 

representation and in not taking steps to stop remittance 

of salary of the applicant to the Bombay Mercantile Co-

operative Bank, is illegal, arbitrary, unjust and 

violative of Principles of Natural 3ustice and for con-
sequential direction to the respondents to atop ;ne 

remittance of salary of the applicant to the bank and 

pay the salary directly to the applicant. 

Ch. Kotesuara Rao, representing fir. K. Mohan, learned 

counsel for the applicant submitted that this CA is not 

fr 	 SY 
pressed as the instructions of the applicant who is aai?d: 

to be present In the Court. 

As per the interim order dated 8-4-1994 as clan-

tied by order dated 11-7-1994, as the respondents uithhekl 

Rs.750/- p.mfrom April, 94 and the same was not remitted 

to the Bombay Mercantile Co-op, Bank, Hyderawd, As this 

CAi < to be dismissed on being withdrawn1the respon-

dents are directed to remit that withheld amount to the 

Bombay Mercantile Co-op, Bank Ltd., Hyderabad, for being 

credited to the account of the applicant. 

S. 	In the result the CA is dismissed as being withdrawn. 

The S Eiithheld by the respondents from out of the 

salary of the applicant from April, 1994 hog to be 
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remitted to the Bombay Mercantile Co-op. Bank at 

Hyderabad, for being credited to the account of the 

applicant. 

- 6. 	The CA is ordered accordingly. No coata./ 

(.4n$)difl) 	 (v. Neeladri Rae) 
meniber(*dmic) 	 Vice Chairman 

<t1 
DtSCeo 2n'upêB 05r 	puty 	strarto,c 

To 
The General Manager, S.C.Railway, 

Bk 
Railnilayam, Secunderabad 

The Chief Works Manager, SC Railway, 
Lalaguda Work Shop, Secunderabad. 

One copy to Mr.Lko 	X7(i,.TAdvOcate, 3-2-90, 
2nd Floor, General BsztsSmnderabad. 

One copy to Mr.J.Siddaiah, SC forftlys, CAT.Hyd. 
One copy to kibrary, CAT Myd. 
One spare copy& 

pvm 
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THPFD BY 	 CHECKED BY 

cOMP?ED BY 	APOVED BY 

IN THE CE?I'RAL DMINISTRATIVE TRIBUNAL 
HYDERABA]) BENCH AT 9BT6BAD. 

THE HON'BLE MR.JUSTICE V.NEELADRI RAO 
•'••-•' 	 •rfltt••.fl 

- A N D 

THE HON'BLE P.2;R.RAtARMAN: (M(mT) 

DATED 	 1995. 

-' 	 D±IK/JDGI€NT 

- 	 M.A./R.A./C.A.N6. 

in 
OA.No. 

- 	
• 	 TA.No. 	- 	• 	(W.P. 

Admi4ted and Interim directions 
- 	 issue. 

All6.4d. 

-- 	
Disposed of with directions. 

• 	 • 	 . 	 as withdrawn 

- 	Di4missed for default 

orfrred/eJected. 	• 

- Na.order as to' costs. 	H 
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